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present is given in statement I; laid
the Table of the House. [Placed in
Library See No. LT-6878/74}.

(c) The required information is
given 1n statement II [Placed in Lib-
rary See No. LT-6878/74.]

(d) Information available with the
Regustrar of Companies, Maharashtra
shows that the Company has not been
proceeded against so far under the

Companies Act. According to the in-
formation furnshed by the company to
the Registrar, Restrictive Trade Agree-
ment, it has no agreement so far with
any agent or distributor which could
come within the purview of the MRTP
Act, 1968.
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